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By Justice V.S. Aggarwal.,Chairman

Learned counsel for the petitioners states that
he will firstly make an M.A. for correction of <clerical
mistake that has occurred in the order passed by this
Tribunal and thereafter, if necessary, would file a

contempt petition.

2, Allowed as pravyed. Subject to aforesaid,

dismigsed as withdrawn.
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( V. Srikantan ) ( V.S. Aggarwal )
Member(A) Chairman




